CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
38,MG Marg Civil Lines,Ofd Red Building, Alkahahsd-211001
Regional Branch, Allnhabad
Drated: 13/06/2017
To
Appeliant as per address in table below
Respondent as per address in tabte below

Final Order No. A/705442017-EX]DB] dated 08/06/2017

[ am directed to transmit herewith a certified copy of order passed by the Tribuaal under section 35-C(1) of the —
T

Central Excise and Salt Act, 1944, &

Application Appeal Name and Address of Appellant

9152007 MUKUL JAIN
1946, HND FLOOR, QUTRAM LINES
KINGS WAY CAMP
[3EL

Name and Address of
Respondent
C.OE & BT -Kanpur
1717, SARVODY A NAGAR,
KANPUR,UTTAR PRADESH-
208005

[

Copy To

K. K. ANAND, ADVOCATE
A-103, DEFENCE COLONY,
NEW DELHL,) 10024

4 3ar Association, CESTAT, Allahabad

S Director Publications, Customs, Excise. LI Esate. Delhi

& Més Centax Publications Fvt. Ltd,, 151213, Bhishm Phanmah Marg, New Dethi-3

7 Company Law Institute of India Pyt Lid, N2 (old n0.36), Vaithyaram Steeet, T. Nagar, Chennat-t7

8 Taxmann Alied Service Pyt Lid., 5432, New Rohtak Road, New Dethi-1 10005

0 LAWCRLX Advisors Put, Lid., LAW House, -8, Seator- ), Faridabad 1271003 (Maryana)

10 FaxindiaOnline.com Py Lid., 2nd Floor, Vasmt Arcade, Vasant Kunj, New Defhi - 110070

11 Mark Professional Services Pyt Lid., 108, Fverest Hock, AdHya Enclave, Hyderabad 38

12 The ICFAL society, 52, Nagarjuna HilLPunjagutta Hhvderabad.- 300082

i3 M/S Knowledge Processing Pyt 1t (axmanagementindia.com), FF- 19,15t Floor,Cross River Mall,CRD B
Cround,Near Karkardooma Court,Dethi-110032 —

14CIR, 18 Office Copy  16.Gward Il
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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE

TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. !

APPEAL No. E/915/2007-EX{DB]
(Arising out of Order-in-Original No. 02/Commissioner/2007 dated

29/03/2007 passed by Commissioner of Central Lxcise & Customs,
Kanpur}

M/s Mukul Jain Appellant
Vs,
Commissioner of Central Excise & Service Tax,

Kanpur Respondent
Appearance;
Ms. Surabhi Singha, Advocate, for Appellant
Shri Rajecv Ranjan, Joint Commissioner (AR}, for Respondent

CORAM:

Hon’ble Mr. Anil Choudhary, Member (Judicial)
Hon’ble Mr. Anil G. Shakkarwar, Member (Technical)

Date of Hearing & Date of Decision: 08/06/2017

FINAL ORDER NO.. 7:Q.8.44/ 2017 ...

Per: Anil Choudhary AN , "'0‘,;:5 g

The present appeal is filed by appellant - Mukul Jam
against Order-in-Original No. 02/Commissioner/2007
dated 29/03 /2007 passed by Comimissioner of Central Excise
& Customs, Kanpur.
2. Heard the submissions of both the sides and perused
the facts on record.
3. We find that it is an admitted fact that the Show Cause
Notice was issued in the matter, but the requisite documents

were not supplied. It is alse urged by the ld. Counsel {or the



2 Ex. Appeal No. 813507

appellant that although they had prayed for supply of RUD’s
after receiving the Show Cause Notice, but the documents in
question were not supplied, thereby depriving the appellant of
a fair opportunity of representing their case. Thus, we are
satisfied that the impugned order suffers with the violation of
the principles of Natural Justice.

4. Accordingly, we set aside the impugned order and
remand the matter back to the Adjudicating Authority. The 1d.
D. R. has further informed that he has received the RUD’s
from the Adjudicating Authority. In this view of the matter, we
direct the 1d. D. R. to supply the copies of the RUD to the
Counsel for the appellant, in course of day preferably and to
file the copy of the receipt so obtained from the Counsel, by
way of compliance in the appeal. With these observations and
directions we allow this appeal by way of remand.

'5. We, further, direct the éppeliant to appear before the
Adjudicating Authority, with a copy of their reply to Show

Cause Notice, and seek an opportunity of hearing.

(Dictated and pronounced in Court)

-Sd/- -Sd/-
(ANIL G. SHAKKARWAR) {ANIL CHOUDHARY]}
viember (TECHN!CAL) Member(JUDICIAL)
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srenfivvey H’H;Cerwcd Try

; ¢ \‘;D\D
*{ulﬁ“'ﬁf "“l& Fl"i‘t.,iSildf

T\ Y







